
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No./333/89 
T.A. No. 

DATE OF DECISIONSaptember 2, 1993 

sa:t Goishanprc sad 

r ..V .s.uukh 

Versus 

Union of India & othars 

r ,-kii ur ashi  

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. F.0 .Bhatt 	 : Juicia1 .arrber 

The Hon'ble Mr. •i...:o1hatkar 	 :dc:iiiistrtve. 

I. Whether Reporters of local papers may be allowed to see the Judgement ? L 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the J'udgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



-- 

.cishoEpresad Gordhanprdae, 

C/31, P & T Complex, 
Jodhareur hc.r iaste, 
Satellite LOed, 
hmedabad. 

 

.Applicant 

.dvocate 

VersUs 

Union of ridia, through 
..embsr (Services), 

T lecommunications Comu ission, 
Department of Telecomiunica-cion, 
Parliament Strct, 
AewDelhi- 

supriciteadirig brigirleer (Electrjcil), 
T.leeo:runicatjon Llect.ricdl Circle, 
35, Vishwakurij :utir. 
iL1iakaka oad, 
ieer iiaicrlkjs, 
thinedabad. 

.3upeririteriding i.ngineer (L), 
'.elecorra.uruication tiectrical Tirl, 
Third Floor, Sion Post jftice Buildiri;, 
io.bey-400 002 

idvoccté 	 r.i.kil Kuroshi 

.Lespondonts. 

LL 	JUDO:- 

c-./333/89 

Date : 02/9/1993 

Per 	Hon' rle Shri 
i 	b jL' (-.) 

This is an original appliction 

under sectiori 19 of the dministretive Tribunals Act,. The 

dj3p12-cnt ,wrio bloeg SC .onauriity was appointed 	as 

Junior ingineer (E1cericals ) on 15th December- , 1978 in 

ne 	elecoraurrictions Dadartment, ancJwa s promoted to 

officiate on purly temporary arid ad hoc b_ ss is by order 

dated 30th Dc ccmber, 1936, ra ssista.:t Lnejace L) , vide 
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nriaxure /1, and took chatge of the post on 17th 

January, 1987 • Since then, he lies ben working as 

ssistrit Lngineer in 	ffsent p1ces. From 1st Jui, 

1989, h woad as Assistant Surveyor of1orks  

posL 1uivlt tO SS1St:i1t ngJneer dt riecornmurii- 

ctions t1:ctiical Lirc1e.. -hdaicaci • eh. 	applicant 

had apcaed for the dep mcntc1 qualifying 	marion 

in 	1987 but h failed in the eac. It is contended 

by the ppliccflt that the Leason for his fcui1ur was 

that he was not assessed CceoLdin.j to relaxed stnidesd 

applicable to SC Candidates, as per the departmental 

circulers. By the order dated 2nd AugusL,1989, which 

ithe impugned order at Ann,.xure /5, the department 

appointed 37 Junior 8ngmnea a to otficiate as Assistant 

ngineers on purely temporary and ad hoc basis. Para-6 
of :1 Ic ía is 

of the ordes states that 	/ 	working as assistant 

lngineer(h) on ad hoc basis and not cove:ed in the 

above list may be reverted to the grade of Junior 

ngineer and. the aopiiccnt, not being included ir the 

list was also required to be reverted.this Tribunal 

vide iss order dated 23rd august, 1989, having regard 

to the facts and circumstances of the case protected 	the 

applicant by way of interim relief of con tint ance in 

the ost of assistant Lnginee for a fortnight in the 

first instance and the same is iniforce today. The 

contention of i---he iespondent on 6th September, 1989, 

that the leigularly selected candidate by name tulsikumar 

Parihar has been costed t Ahmedabad to Lake the place 

of the applicant was not accepted by the Tricundl because, 

there was no order of reversion passed qu the petitioner 

showing that he is Leplecea by a :egular promote. 

2. 	 in 12th October,1991, the applicant 
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had filed an I.A. to amend the 	vide h.A./356/92 

in which the applicant had pointed out that he has 

since passed the departmental examination and had 

annexed to the i4.. the circular dated 14th fl-arch, 1992 

which shows the applicant in the list of the qualified 

candidates, though the community against the name of 

the applicant namely ST eppers tobe a misprint. The 

applicant, therefore, had sought the relief that apart 

from the quashing the impugned order, the respondents 

should be dire.ted to include his name in the eligibility 

list for promotion of Assist3nt Engineer. This rL.A. was 

allowed on 20th October, 1992. 

	

3. 	 Today, we have heard the learned advocates 

for the both the parties. The advocate for the applicant, 

apart Xa= from setting out facts of: the case has stated 

that having passed the departmental examination, he does 

not with to argue the point about the relaxed standard 

applicable to SC/ST candidates in regard to departmentaL 

cxc mina Lion. 

	

4., 	 The pre3ent situation therefore, is that 

the applicant who was appointed on purely temporary and 

ad hoc basis, who was eplacedby other ad hoc 

appointes and proteeted by this Tribunals' order, has 

since become eligiole tobe appointed as an ssistant 

Engineer on a regular basis by virtue of his having 

qualified in the taper cmental examination. We, therefore, 

disose of the case by passing the following order. 

	

S. 	 ORELR 

The application is allowed. The 

impugned oiter, dated 2nd Aucjust,1989, Annexure i/5, 

is quashed ci2& the applicant . In view of the facts 
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brought out in the .4-./356/92, the respondents are 

directed to J=x include the name of the applicant 

in the list of officers eligible for promotion to the 

post of Assistant Engineer on a regular basis. The 

respondents are directed to contisue thc applicant as 

Assistant i.ngineer and are restrainSd from reverting 

him so long as his juniors and in particulars the ad hoc 

appointees enumerated in the impugned order dated 2nd 

August, 1989 continue to officiate as Assistant Engineers. 

So far as seniority of the applicant as Assistant 

Engineer is concerned, the department is directed to 

decide the same in accordancewith rules inforce. No 

order as to cos.s. 

( i•..BHA1? ) 
Judicial Member 

r' ( 
( M.111. KOLHATKAi. ) 

Administrative Member. 
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